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IN THE CENTRAL ADNINISTRATIUE TRIBUNAL : HYDERRBﬁD BENCH
AT HYDERABAD

DA No,406/92, Dt. of Order:24-11-92,

N.Prabhakara Reddy

«seApplicant
Us.

4. Director General, Ail India Radio, New Delhi.

2., Chief Engineer, Scuth Zone, 3g8/39, Greams Road,
All India Radia, Madras-6. .13

3, Chief Engineer (Training) S.iﬂl.(Tgchnical),
Resary School Marg, Kingsway, Delhi=9.

...Respandants

Counsel for the applicant : Shri S.lLakshma Reddy

Counsel for the Respondents ! 5hri~N.U.Ramana,ﬂddl,CGSC

CORAM:

THE HON'BLE SHRI R.BALASUBRAMANIAN : MEMBER (A)

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (J)

(Order of the Divn. Bench passed by Hon'b}a o
Sri R.Balasubrasmanian, Membar (J/ .«
This application is filed with a prayer to
declare the applicant gligible to appear far the Departmentai
Competstive examination (held in May, 1992) for promotion of -

Sr,.Engineering Assistant to Assistant Engineer.

2. The eligibility condition for appaaring for the

competetive examination for promotion as Agsistant tnginesr
is three ysars service in the feeder cadre viz., Sr.Engineer-

ing Aggsistant as on 1-10-92, The applicént was among the
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59 persons ﬁ;omnted ag CSr.Engineering Assistant vide
order N0.11/5/DPC/SEA/89/15?‘..5-9-89 of the Chiaf Engi neer
(South Zone), ALl India Radio and Television, Madras.
Eventhough the order was issuad nn'S;Q-BQ, the applicant
vas not relieved than, Many persaons junior to the appli-.
cant were relieved and joined in théir respective higher
posts, The applicant was relieved conly on 6=2-90. On
relief framVCuddapah, he immedietly joined at Tirupathi onm
7-2-90, It is the contentinéff Sri S.Lakahma Reddy, counsel
for the applicant that if the applicant doag not have
actually three yeafs'servicé in the feeder cadre as on
1-10-92, it was only on account of administrative conve-
nience of the Respondents. Hence this Origimal Applicé-

tion.

3. - The Réspundenta in their countef admitted that
persans juniors to the applicant were permitted to appear
for the competetive gxamination since they had the.requisité
service u%,thres years as on 1=-10-92, The 6n1y reason for
the abplicant not being conéide;ed is thaf'he did.not have

the requisite sarvice in the feeder cadre as on 1-10-92,

4, * We have sesn the raslieving order of the appli-
cant with reference to the promotion order dt.5-9;89. The
applicant was relieved only on the after-noon of 6-2-90 and
he had joined in Tirupathi on 7-2-90 aftei the bare jour ney

time, In these circumstancas we have but to hold that the
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applicant should be deemed to have thres years service as
on 1=-10-92 like many of his juniors, who wers relieved in

time and could complete three ysars of rasquisite gervice,

4. By virtue of interim order the applicant had
already appearedifor the examinatian, Iﬁvia@ of ‘the,
decision above, tﬁe Respondents are further directéd.to
anaounce the result of the competetive examinatioh and_
fake further action in ths light of the results inaccoi-
dance with the rules, Ths applicétion is disposed=-of thus
with no order: as to costs.

%W % "7—_' (ﬂL&mcinmge—iL\’ﬂm;k——_‘f

(R,BALASUBRAM AN BAN) "(T.CHANDRASEKHAR REDDY)
Member (A) Member {(3J) e

Dated: 24th Novembgr, 1992, DQ. Registrar (Judl.p
Dictated in Open Court,

avl/
Copy to:-

1, Director General, All India Radio, New Delbhi.
2, Chief Engineer, South Zone, 38/39, Greams road, All India
Radio, Madras-6,

3. Chief Engineer(Training) S.T.I. (Technical) Rosary School Margs
Kingsway, ECelhi-9,

4, One copy to Sri. S.Lakshma Reddy, advocate, CAT, Hyd.

5. . One copy to Sri. N.,V.Ramana, Addl CGS8C, CAT, Hyd.

6. One spare copy. .

Rsm/=
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TYPED BY Ag:i} COMPARED EY®
IN THE CENT DMINISTRATIVE TRIBUNAL ©

CHECKED BY APPROVED BY
HYDERABAD BENCH

. _ HYDI;?.RABAD

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH:; AT HYDERABAD

THE HON'BLE MR, .VoC.

THE HON'BLE MR.R,BALASUBRAMANIAN:M(A)
AND

€ . -

THE HON'BLE MR.T.CHANDRASEKHAR REDDY:M(J) .

THE HON'BLE MR.C.J.YROY : MEMBER(JUDL) h

Dated: 2 j”)”/lggz

f SR

o ORDER/ JUDGMENT 3

R A/ Gt/ MytNo. : ’ ’

o | A6 )
. ' 0.4a.No. : -

N

T.ANO, - - {W.R.No

Admitted and Interim pirections issued

i

. Allowed |
- _ . N ‘/'5i‘s/p;sed of with directions
| o Dismissed
Dismissed as Wwith drawn
Dismissed fof default
M.&.Ordered/Re jected
No order as to costs;
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